Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

The Consultant (Judicial)
Hon’ble National Green Tribunal (P.B)
New Delhi.

No:- JKPCC/NGT/OA163/ f/@a - o Date:-] A-06-2024

Subject:- Compliance Report on behalf of Jammu and Kashmir
Pollution Control Committee pursuant to Hon’ble
National Green Tribunal dated 13-03-2024 passed in OA

No. 163 of 2024 titled “Rasikh Rasool Bhat V/s Union
Territory of Jammu and Kashmir & Ors.”.

Sir,

In compliance to Hon’ble National Green Tribunal Order dated
13-03-2024 passed in OA No. 163 of 2024 titled “Rasikh Rasool V/s
Union Territory of Jammu and Kashmir & Ors.”, kindly find enclosed the

Compliance Report of Jammu and Kashmir Pollution Control Committee.

It is requested that the compliance Report may kindly be taken on

record and place before the Hon’ble NGT for consideration.

Yours faithfully,

Encl:- As above. E (LC,
(Ghansham SiEh) JKAS E

Member Secretary | &+ 64

Copy to the:-
1. Sh. Parth Awasthi, Government Standing Counsel for UT of Jammu

and Kashmir, New Delhi for information and necessary action.
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Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 163 of 2024

IN THE MATTER OF Rasikh Rasool Bhat V/s Union
Territory of Jammu and Kashmir
& Ors.

Compliance Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Hon’ble National Green Tribunal Order dated
13-03-2024 passed in OA No. 163 of 2024 titled “Rasikh Rasool Bhat V/s
union Territory of Jammu & Kashmir & Ors”.

Background:
That the Hon’ble National Green Tribunal vide order dated 25-04-2024 in
OA No. 163 of 2024 issued following directions: -

“7. Applicant is also directed to implead Jammu & Kashmir, Pollution Control Committee
(J&KPCC) through its Member Secretary and serve the newly added respondent within 10
days.

8. Learned Counsel appearing for Forest Department, J&K has submitted that further
report reflecting the position of environmental clearance and extraction of gravel will be
filed within four weeks.

9. Report on behalf of Geology and Mining Department, Kupwara has been filed but no
material has been disclosed in that report.

10. Newly added responded will file the report within a period of five weeks covering all
the point including the issue of grant of environmental clearance, extraction of gravel,
cutting /damaging the trees and causing other environmental violations in the execution
of the project.

11. List on 07.08.2024."

In compliance to the directions of the Hon’ble NGT, a three member
committee headed by Regional Director, PCC, Kashmir was constituted and directed
to visit the area and furnish a comprehensive report as per the (ToRs) terms of the
reference mentioned below vide this office order vide endorsement no.
JKPCC/NGT/24/22/25 dated 27-05-2024 (copy enclosed as Annexure ‘A’) :-

Page 1 of 6
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Terms of Reference:-

i) The committee shall inspect the ongoing road work mentioned
above and prepare a comprehensive report of the spots / locations
were cutting of hill slops has been done by the R&B Department
without taking protective measures.

fi) To submit in the report regarding protection measures, viz.,
retaining walls / protection bunds at vulnerable places leading to
landslides & soil erosion during the execution of road work.

lii) To submit the details of disposal of muck generated during
cutting of hill slops / construction of road work at designated
sites and permission there off from the concerned department.

iv) To verify the reports of DFO Langate regarding extra earth cutting
and extraction of gravel / minor mineral by R&B Handwara with or
without proper permission from the Mining Department.

v) To verify whether the project has obtained environmental
Clearance.

Vi) To verify, if any illegal cutting of trees / damage to tree has occurred
during the execution of the project.

vii)  To verify that excavation of riverbed sediments being carried outare
only from stream bed of Tali River (Bakhakar — zachaidara) which is
outside from the boundaries of demarcated forests of Rajwar Forest
rang as per the report of DFO.

The three members committee headed by the Regional Director, PCC,
Kashmir submit its report vide No. PCC/RDK/PS/2024/405-408 dated 04-06-2024.

The report of the committee is enclosed as Annexure ‘B’

In pursuance of the directions of the Hon’ble NGT dated 24-04-2024, the status

report on the issued specified in the order is as under:-

i) Grant of environmental clearance.
a) Project does not have Environmental Clearance.
b) Environmental clearance is required for all new State Highway Projects
from the State Environment Impact Assessment Authority (SEIAA).

The J&K Pollution Control Committee took up the matter with Chief Engineer,
PWD (R&B) Department, Kashmir vide letter No. JKPC/NGT/24/ 97 dated 05-06-2024
and requested to provide the following information:-

Page 2 of 6

b e



103

Definition and specification of State Highways as applicable in

the Union Territory of Jammu and Kashmir.

Whether the Han
state highway orn

)]

iii)

In reference to the communication of J&K PCC, the Executive Engineer, PWD

(R&B) Department Handwara vide his

Chief Engineer, PWD (R&B) North Kashmir with a copy to the J&K PCC submitted as

dwara- Bangus road under construction is a

ot.

Classification under which the Handwara-Bangus roads falls.

no. 923-25 dated 07-06-2024 addressed to the

under:- (Copy enclosed as Annexure ‘C’)

S.

No. Information required

Information answered

Definition and specification of
State Highways as applicable
in the Union Territory of
Jammu and Kashmir.

1)

State Highway constitutes the
secondary system of road
transportation in the J&K. The State
highways provide linkage with the
national highways District
headquarter of the State and
important towns and tourist centres,
these State highways also carry
medium to Heavy traffic. It is
assessed that this secondary system
of roads carries about 40% of total
road traffic which is the major carriers
of the road traffic within the Union
Territory and with some neighbouring
State / UTs traffic.

Specifications:-

The State highway should have a
minimum road width of 12m in build
up area and 15m in open country with
isolated built-up area. The carriage
width of the road should be 7m
(Double Lane). The state highways are
designated by ‘SH’.

Whether
Bangus

the
road

Handwara-
under

No. the Handwara- Bangus Road is
not a state highway.

Page 3 of 6
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construction is a state
highway or not.

Classification under which | Handwara-Bangus road falls in major
3) the Handwara-Bangus roads | District Road (MDR). This road is a
falls. Tourist corridor to Bangus which is a
designated Tourist place of UT of J&K.

In view of the above clarification, the road in question does not fall under the

category of State Highway.
ii)  Extraction of gravels.

Similarly, District Mineral Officer, Kupwara was asked to furnish a report vide this
office No. JKPCC/Sc./OA/163-2024/24/26-28 dated 27-05-2024. The District
Mineral Officer, Kupwara has furnished a report vide No. DMO / Kup I NGT/LC/
24 / 228 dated 29-05-2024 (Copy enclosed as Annexure ‘D’). As per the report
of the District Mineral Officer, Kupwara, three disposal permits i) Permit No. 153
dated 26-12-2023 for removal of 4992 MTS N/ Muck, ii) Permit No. 180 dated 15-
01-2024 for removal of 800 MTS N/Muck from Nallha Talri and iii) Permit No. 175
dated 1-1-2024 for removal of 800 MTS N/Mukh Nallah Talrihave been issued. The
District Mineral Officer, Kupwara has issued the disposal permits in exercise of
the power under Rules 56(2) (i) of J&K Minor Mineral Concession, Storage,
Transportation Mineral and Prevention of illegal mining Rules 2016 read with SO
1224 (E) dated 28-03-2020 issued by the Ministry of forest, Environment, Ecology
and Climate Change (MoEF&CC) Gol, for de-siltation of nallah.

iii)  Cutting / damaging the trees.

As per the report of committee headed by Regional Director, J&K PCC, Kashmir
during inspection no fresh stamps / stumps coming in the alignment of the said
road have been observed. That the said road project was started in year 2019 and
the cutting is almost complete, as such at this stage of project, the illegal cutting
of trees cannot be verified. The record placed by the Divisional Forest Officer

(DFO), Langate reveals that total 1023 Deodar, Kail and fir trees of difference dia

Page 4 of 6

Yobus .,



105

classincludingpoles!saplingswereextractedduringtheconstructionorthesaid
road vide Government Order No. 281-FST of 2019 dated 24-09-2019 in

accordance with the Jammu and Kashmir Forest (Conservation) Act, 1997.

It has been further reported that during execution / construction of the said
road, the user agency has damaged 5 no. of fir trees of different dia - class in
compartment no. 26 Rajwar and damage bill of Rs. 225890.00 has also been
raised against the user agency and matter has been taken up with the Executive
Engineer / Chief Engineer, PWD (R&B) Department, Kashmir and FIR no. 449 of
2018 dated 30-11-2018 has been lodged against the construction agency i.e JK

Constructions in Police Station Handwara.

iv)  Other environmental violations in the execution of the project.

That the user agency during the execution of the road have not constructed

retaining / breast walls especially at vulnerable places which was also condition
no. 8 of the Government order No. 281-FST of 2019 dated 24-09-2019 and soil
erosion has resulted due to absence of protective measures. The protection wall
as per report have been raised at places where culverts have been constructed.
Besides, no muck dumping sites have been established except at one point
where muck was found thrown on the left of the road on down slopes. However,
the Supervisor of the PWD (R&B) Departmentaccompanying the inspection team
has stated that the muck generated during the earth cutting has been completely
utilized in filling up of the uneven surface of the road.

That extra earth cutting has been reported mostly on curves and DFO Langate has
taken the cognizance and identified locations of the said road in compartment 25
/ Rajwar with total area of 0.35 Hac (7 Kanals) with extra earth cutting for which
an amount of RS. 480343/- has been evaluated by the Range Officer Handwara
and FIR No. 239/2023 dated 25-10-2023 has been lodged in the Police Station,

Handwara.

Page 5 of 6 96‘ !
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Prayer:
In the premises, it is therefore respectfully prayed that the report may kindly

be taken on record before the Hon’ble National Green Tribunal for consideration.

(Ghans%? dﬁwgh) 2%

Member Secretary
J&KPCC

Page 6 of 6



Anne Al - A

Jammu and Kashmir ,f/;v; pc;: \ Parivesh Bhavan, Forest Complex
;Pollution Control Committee “——m———”"“‘“““‘“i Transport Nagar, Jammu, 180 006
, . . e i
chairman87jkspcb@gmail.com ‘?%Egﬂ%x Silk Factory Road
membersecretaryjkspcb@gmail.com N

Rajbagh, Srinagar, 190 008
0191 - 2472881, 2476925

OFFICE ORDER

Sub.: OA No. 163/2024 titled Rasikh Rasool Bhat V/s Union Territory of Jammu and Kashmir
& Ors.

A Committee of following officers is hereby constituted to prepare a comprehensive
report in above referred OA regarding construction of Handwara -Bangus road.

1. Sh. Abhijeet Joshi, Regional Director, PCC, Kashmir.
2. Sh. Bashir Ahmad Wani, Scientist ‘B’ J&K PCC Srinagar.
3. Sh. Khurshid Ahmed Ganai, Divisional Officer PCC Shopian.

The Committee shall visit the area mentioned above and prepare a comprehensive report
as per the terms of reference mentioned below. The D.O. concerned shall assist the committee
during the visit and update with the requisite information.

The committee shall submit its report by 4" June, 2024.

Terms of Reference: -

i) The committee shall inspect the ongoing road work mentioned above and prepare a
comprehensive report of the spots / locations where cutting of hill slopes has been done by the
R&B Department without taking protective measures.

ii) To submit in the report regarding protection measures, viz., retaining walls / protection bunds
atvulnerable places leading to landslides & soil erosion during the execution of road work.

iii)  To submit the details of disposal of muck generated during cutting of hill slops / construction of
road work at designated sites and permission there off from the concerned department.

iv)  To verify the report of DFO Langate regarding extra earth cutting and extraction of gravel/minor
mineral by R&B Handwara with or without proper permission from the Mining Department.

v)  To verify whether the project has obtained Environmental Clearance.

vi)  To verify, if any illegal cutting of trees/damage to tree has occurred during the execution of the
project.

vii)  To verify that excavation of river bed sedments being carried out are only from stream bed of Tali
River (Bakhakar — zachaidara) which is outside from the boundaries of demarcated forests of

Rajwar Forest rang as per the report of DFO.
(Ghanshﬁikghhdl(fs 2

Member Secretary 218 y.

No:- JKPCC/NGT/24/ 22~ 25 Dated: 2#-—-05-2024
Copy to the:- _
1. Regional Director, PCC Kashmir for information.
2. Sh. Bashir Ahmad Wani, Scientist ‘B’ J&K PCC Srinagar for compliance.
3. Sh. Khurshid Ahmad Ganai, Divisional Officer, PCC Shopian for compliance.
4. PAto Chairman forinformation of the Chairman J&K PCC.
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W Government of Jammu & Kashmir
SPCRB J&K POLLUTION CONTROL COMMITEE

OFFICE OF THE REGIONAL DIRECTOR - KASHMIR
Sheikh-ul-Alam Campus, Rajbagh, near Government Silk Factory, Srinagar-190008
www.jkspeb.in Email: regionaldirectorkmri@gmail.com, Tel/fax 0194-2311842
><><

Member Secretary
JK, Pollution Control Committee
Jammu

No:- PCC/RDK/PS/2024/ Y05 -Y0& Dated:- ()4-06-2024

Subject:-  OA No. 163/2024 titled Rasikh Rasool Bhat V/s Union Territory of
Jammu and Kashmir & Ors.

Reference:- \}our Office Order issued vide No. JKPCC/NGT/24/22-25 dated 27-05-
2024.

" With regard to the subject and reference captioned above, the undersigned
alongwith the committee members visited Handwara-Bungus Road on 29-05-2024 for
on spot inspection of ongoing road work and a compressive report has been prepared
in light of the terms and references laid down in the order under reference is enclosed

herewith for further course of action please.

Yours faithfully

‘u

AL Sk (65

A P L =

Encl:- (AA) ¢éﬂ\/\€

Copy to the:- g 6 ' 'Lé

1. Chief Conservator of Forest Kashmir for information.
2. Divisional Officer, JKPCC Kupwara for information
3 PA to Chairman, JK PCC Jammu for information of the worthy Chairman.
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Comprehensive Report:-

Handwara Bangus road is approved by Central Ministry of Road, Transport and
Highways and is sanctioned under JK Forest Conservation Act vide Government Order
No. 281-FST of 2019 dated: 24-09-2019. Total 14 Hectares forest area belonging to
compartment 2, 3a & 3b, 4, 5, 6, 10, 11, 12, 13, 14, 15, 16, 24, 25 and 26 of Rajwar
Forest Range is involved in the construction of the said road.

The road is under construction of 42 Km in length with takeoff point from
Chotipora Handwara to Bungus Valley. During inspection it has been found that first 3.7
Km of the road is macadamized and ahead of this it is with stone soling upto 17 Km and
the rest of the length of the road is found neither macadamized nor covered with stone
soling but nallah muck was found in stacks along the whole length. Further the said road
in some areas has been found passing through private land and forest land and
habitation was found near Nagaranar Lake and Bhadarkali Lake.

Moreover, following observations with respect to the terms of reference as per
office order no. JKPCC/NGT/24/22-25 dated: 27-05-2024 has been noticed:-

1. The ongoing road was inspected on 29-05-2024 during which it has been found
that the cutting of Hill slopes has been done by the R&B Department all along the
road without adopting protective measures. The detatled photographs depict the
condition of the road which reveals that the ggr_gh cutting work has been
completed It has been found that extra earth cu_ttlng has been done on
horlzonta! curves. During the course of mspection on three spots it was recorded
that the average width of the said road ranges from 15 ft to 18 ft, however at
curves the width exceeds the average width. Photographs are enclosed to depict

the ground position.

Road on curve
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Road width ranging from 15 ft to 18 ft

2.1t has been observed that during execution of work no protection measure has been
adopted /executed by the User agency except in the beginning of the road a
protectuon bund ina smal! stretch is under constructlon The protection walls have
been found at the places where culverts have been constructed, which reveals that
the protection walls have also been raised for retaining the soil at approaches and
protection of the culvert constructed. But the requisite retaining/ breast walls
especially at the vulnerable places have not been yet provided, although it was the
condition no. 8 of Government Order No. 281-FST of 2019 dated: 24-09-2019
(Annexure A) which has not been fulfilled on the spot by the user agency. Photographs

enclosed depict the soil erosion caused due to earth cutting without necessary
R e
measures.

Protection Walls under construction

it 05 A
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Soil Erosion

3. During inspection of the road no muck dumping site has been found all along the

road except at one point \ where muck was found thrown on the left of the road down

slope. During conversation with works supervisor of the concerned R&B Department
accompanying the team acknowledged that the muck generated during the earth

cutting has been completely utilized in filling of the uneven surfaces of the road.

\__ L —

Muck utilized in road surface

Muck thrown down slope

4.That regarding extra earth cutting which has been found mostly on curves and the
DFO Langate has taken the cognizance and identified six location of said road in

i K (s
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during inspection the team did

not find any type of excavated spot at present. Further,

it has been verified from the office of DFO concerned that

> M———"
/
Khursheed Ahmed Ganie Bashir Ahmed Wani bR M
District Dfficer Scientist g ;
JKPCC Shopian

gional Director
JKPCC Srinagar

Kashmir Division
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By order of the Government of Jammu & Kashmir.

Sdl/-
(Manoj Kumar Dwivedi)lAS
Commissioner / Secretary to Government
Forest, Environment & Ecology Department

(oFST/Land/44/2017 Dated:- 1Y -09-2019

'opy to the:- 2 :
; Secretary to the Government of India, Ministry of Environment, Forests and

Climate Change, New Delhi. ,
Commissioner/Secretary to Government, PWD(R&B) Department.

Principal Chief Conservator of Forests, J&K, Srinagar
Chief Conservator of Forests, Kashmir _
CCF/Nodal Officer, FCA, office of the PCCF, J&K, Srinagar
Director, Archives, Archaeology & Museums J&K. Srinagar

Chief Engineer, PMGSY, Kashmir. :
Officer 0?1 Special Duty with the Advisor (K) to Hon'Die Governor

Priv ef Secretary (Chairman FAY) ots.
0 Put ageeis cr‘ztaéyoﬁr;hﬁgeh;elaw to Government, Department of Fore
ECO|OgY
" Pu, Secy. to Secretary (Technical) De
-Government order file (w.2.5.CS)
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Forest, Environment 3 Ecdogy Depart™
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onstructions 10 Police Station Handwara and damage bl amounting 10 Rs.225890 00

(Rupees TWO Lakh Twenty Five Thousand Eight Hundred Ninety only) has been rawed

against PWD and is yel to be reimbursed 10 Forest Depanment.

3. The quantum of land duly diveried
six locations of said road in comparment

Kanals) has peen involved legally and for

Eight {housand three Hundred Forty \hree only) has veen evaluated DYy Range

and FIR No.239/ 2023 daled 25.10.2023 has been logged in Police Staton He

2 APCCFJCmel Conservalor of Forests Kashm
3 Depuly Commissione Kupwara
Copy 10 District Geology & Mirng

Officer Kupwara for information

5 Copylo Execulive Engineer \rrigation & Flood Control Dwvision Handt

is 14 Hac of forest land bul extra earth cutungs at
25/Rajwar With \otal area of 0 35 Hac {7
ich amoumt ol Rs 480343 50 (Four Lac

Hence submitted for your kind perusal and further necessarny ac:idn

Yours faithfully,
a—

Divisional Fore t Officer, '
Langate Forest Divisior.
Langale
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Government of Jammu & Kashmir (UT)
neral Office Geology & Mining Department Kupwara

email:-dmokup@gmail.com
Tel. No: 01955-253572

District Mi

\Jh/e Divisional Officer
Pollution Control Board
Kupwara

No: DMO/Kup/NGT/LC/24/ 2 3 8 Dated: 27 / b 5/ 9 0)_17,.

Subject: 0.A No: 163/2024 titied

Rasikh Rasool Bhat V/s Union Teritory of Jammu & Kashmir
and Ors.

Reference: Letter from Member Secretary JKPCC vide No: JKPCC/Sc./OA 163-2024/24/26-
28 dated: 27-05-2024.

Sir,

Kindly refer to the subject and reference captioned above. In this context it is to submit

this office has not issued any permission for earth cutting during execution of Bangus road
in compartment 25/Rajwar.

Yours faith fully

-t =%
AT



Distriey Government [
* Mineray Ok damme & Kashmie
Office Geology & Mining Drptmﬂ Kupwara @
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_ DISPOSAL PERMIT
: Permit No: 153
[ ¢ Dated: 28-11-2023

Valid Upto:-26-12-2023
Subject:
Construction of Bangus road phase 2nd KM 10the17th

Reference: Ministry of
Environment Forest and Climat =
T b Nosfcation vde

Order

Whereas Executive Engineer PWD (R&B) has

communicated for providing of GSB for
35?;123 20; bangus road phase 2nd KM 10th-17th vide his office feter No: 7215- 18 dated:

Whereas Executive Engineer R&B Handwara has communicated for extensicn of perm? vide
his office letter No: 8198-99 dated: 20-10-2023

Whereas Executive Engineer 14FC Handwara has cmﬂmv‘xa;;d ,,‘,'}Ef’;;ff'ﬁf 312; Zs-l;g
for lifting of the material from w
doted: 19-10-2023

! nd
Whereas the Area Incharge W has Mlhe thpcdnd the applied area &
certified the availability of matenial to be removed by

¢h 2020 where
otification vide 5.0 1224(€) dated BB . v
Whereas NOEFCC&WMB and desiing of §aS, ESENVCEs - e have
and ca‘:ﬁb for the purpose of e Mm@m
. peen exempted from requiement

minerals and

ough QOne Lac Sity
Engineer REB §5,485.00 (Rupees
Lafvfggﬁémmwwmdwm‘““l of advane


MANOJ (S.O.) BOSS
Highlight


" geology

stages including its .

transportation.
_ he extraction/lifting of bed material be time bound 1..
The Permit Holder shall abide by the provisions of

and Regulation) Act 1957 and rules made there under

2016.

consignment within 3 weeks' time.

Transportation of Minerals and prevention

chall not be responsible for any third P2

A Thevandityofthepemﬁlshallbeupw

material, whichever 1 earlier

No: DM
Dated:

>

O o~ o n
>
88TZT
L 9
%

o
o
-
-
=
-
-

o/Kup/OP/23/ 2902 -© 9
28/11/2023

officers of the Deptt-

&Nhﬂﬂgmmmmd,o\ed&andmemetmmmws

permitm«lgmlmthtf»depamnemmer
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Governmient of Jammu & Kashmiir (UT)
District Mineral Office Geology & Mining Department Kupwara
emaili-dmokup@gmail.com
Tel. No: 019355-253572

DISPOSAL PERMIT

Dated: 08-01-2024 valid Upto:-15-01-2024
Subject: Construction of Bangus road phase 2nd KM 10th-17th

reference: Ministry of Environment Forest and Climate Change (MOEFCC) Notification vide
.0 1224 (E) Dt 28th March 2020.

Order

Whereas Executive Engineer PWD (R&8) has communicated for providing of GSB for
execution of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215 18 dated:
12-10-2023. :
Whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023

Whereas Executive Engineer 1&FC Handwara has commurnicated the feasibility of the site
for lifting of the material from Nallah TalMund vide his office letter
No: 4103-06 dated: 30-12-2023 .

Whereas the Area Incharge Handwara has physically inspected the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has jssued a notification vide 5,0 1224(E) dated 28th March 2020, where
under in Appendix (IX), anddeﬁngofdm,mm,weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances.

Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (1) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention of illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of. 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration
of payment of Rs. 26,520 00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)
on account of advance Royalty and TCS applicable vide G.R No:1082080 dated 08-01- 2024
Subject to following terms and conditions.

. The Permit Holder will take all precautions for the protection of the environment
andconuﬂo(pol!uﬁu.nswhﬂeremovalgfminmlatthesite.
. mmmmmmmmdmrww material.

Y.



material so remaved from
; :::eptmeauottedm \ the site is not supplied to any other agency or firm

FOJECES and not to be- :
permit Holder will allow used for commercial purpose.
™e m&mmﬂ-athme:“oftMWLd

Geology & Mining Deptt. to |
stages including its transmgst?:an Check and measure the Minor Minerals 2t al

, The extraction/lifting of bed material be time bound i.e. 09:00 AM to 05:00 PM

The Permit Holder shall abide by
i the provisions of Mines & Mineral it
lation _ I nerals (Developme
%ﬁ:ﬁgu ) Act 1957 and rules made there under besides J&K mining rules Canll

-

-

surrender this permit in original t . ;
consignment within a weeks' ﬁm: this department after dispatching last
. The process of extraction shall be. restricted |
5 to a depth of 01 Mtr only. The permit
;.'“’"m ;?f"w? governed by Rule 60 of J&K Minor Mineral Concession,
'3 - and prevention of ilegal Mining Rules 2016 failure of
apse/irregularities found during inspection shall be deemed t0
cancellation/Withdrawal of Disposal Permit without assigning any reasons forthwith.
» Stocking of the extracted material is strictly prohibited.
. Mechanical screening of the extracted material is strictly prohibited The Department
shall not be responsible for any third party Claim.

. The validity of the permit shall be up to expiry of due date or consumption of the
material, whichever is earlier

No: DMOJKup/DP/23/ 5292 =99, R
Dated: 08/01/2024 kﬁ%}fzgdjéfﬁcer’ i 8
istrict Mineral Officer
eology & Mining Deptt
Kupwara
Copy to the:

- DeputyComnﬂsslmeerorWommﬁmphm.

« Joint Director (K) Geology & Mining Deptt Srinagar for information please.

« Ex. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.

« Executive Engineer 1&FC Division Handwara for favour of information and necessary
action please.

. Tehsildar Handwara for favour of information please.

. Station House Officer Handwara for favour of information please.

. Area Incharge Handwara for information and necessary action.

JK Construction Company for information and compliance.
Office file



) SR ircommcod s g Kashmir (UT) E1¥
; jeology & Mining Department Kupwara i

5/ cm:il:-dmokup@gmail.mm
-------------------------------------------------------- Tel. No: 01953-153572
Peﬂ“it No: 175
pated: 01-01-2024 _

valid Upto:-06-01-2024

subject: construction of Bangus road phase 2nd KM 10th-17th

peference: Ministry of Environment PR R _ <
50 1224 (E) Dt. 28th March m"&‘? Climate Change (MOEFCC) Notification ™ e

Order

whereas Executive Engineer PWD (R&B) has communicated for providing of GSB_ for
execution of bangus road phase 2nd KM 10th-17th vide his office letter NO: 7215- 18 dated:
12-10-2023. :
whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter NO: 8198-99 dated: 20-10-2023

ted the feasibility of the sité

whereas Executive Engineer I&FC Handwarad has communica
d vide his office letter

for lifting of the material from Naliah Talri meun

’#_'—-‘—'—-—-‘

No: 4103-06 dated: 30-12- 023

Whereas MOEFCC has issued @ notification vide S.0 1224(E) dated 28th March 2020, where
under in Appendix (1X), Dredging and de-silting of dams, resenvoirs, weirs, barrages, rivers
and canals for the pu ;. of their maintenance, upkeep and disaster management have

been exempted from requirement of Environmental Clearances.

Keeping in Vi

under Rule 56(2) (i) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention of illegal mining rules 2016, Disposal permit IS hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, 0 consideration
of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)
on account of advance Royalty and TCS applicable vide G.R No:1082062 dated:01-01- 2024

Subject to following terms and conditions:
« The Permit Holder will take all precautions for the protection of the environment

and control of pollutions while removal of mineral at the site.
. The permit holder shall utilize One JCB for extraction of the river bed material.

\;\,WVV ‘



material s0 removed from the site is not supplied to any other agency of firm
except the allotted projects and not to be used for commercial purpose.

permit Holder will allow the Executive Staff and the officers of the Deptt. of
Eﬁw & Mining Deptt. to inspect, Check and measure the Minor Minerals at 2!l
gtages including its transportation. C
e extraction/ifung of bed material be time bound i.e. 09:00 AM to 05:00 o
Tne Permit Holder shall abide by the provisions of Mines & Minerals (Developme
and Regulation) Act 1957 and rules made there under besides J8K mining rules

16.
g?;rrendﬁ this permit in original to this department after dispatching last
consignment within 3 weeks' time. .
The process of extraction shall be restricted to a depth of 01 Mtr only. The permi
Holder shall be strictly governed by Rule 60 of J&K Minor Mineral Conce5§lon,d
Transportation of Minerals and prevention of illegal Mining Rules 2016 failure
compliance/ any lapse/irregularities found during inspection shall be deemed 1o ith
cancellation/Withdrawal of Disposal Permit without aezsigning any reasons forthwith.
Stocking of the extracted material is strictly prohibited. i
Mech‘:r?:cal screening of the extracted material is strictly prohibited The Department
shall not be responsible for any third party Claim.

The validity of the permit shall be up to expiry of due date or consumption of the
material, whichever is earlier

No: DMO/Kup/DP/23/ 32 G F, T T
Geology & Mining Deptt
Kupwara
Copy to the:

Deputy Commissioner Kupwara for favour of information please.

Joint Director (K) Geology & Mining Deptt Srinagar for information please.

Ex. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.
Executive Engineer 1&FC Division Handwara for favour of information and necessary
action please.

Tehsildar Handwara for favour of information please.

Station House Officer Handwara for favour of information please.

Area Incharge Handwara for information and necessary action.

JK Construction Company for information and compliance.
Office file



Gavernment of Jammu & Kashmir (UT)

istrict Mineral Office Geology & Mining Department Kupwara

email:-dmokup@ gmail.com
Tel. No: 01955-253572

-----------------
--------------------------------------------------------------------------------------------------

Divisional Officer
Pollution Control Committee
Kupwara

""""""

- No: DMO/Kup/NGT/LC/24/ 132 Dated:30-05-2024

Subject: 0.A No: 163/2024 titled Rasikh Rasool V/s UT of Jammu and Kashmir and others

Reference: Your office letter No: PCC/Kup/NGT/2024/916-17 dated: 30-05-2024.
Sir,

Kindly refer to the subject and reference captioned above. In this context enclosed find
here the copies of the di

| sposal permits and Geo- tagged Photographs of the site where from
the material has been lifted by the contractor for Handwara Bangus road.

Yours faith fully




